
TliE INDIAN BOILERS (AMENDLirENT) ACT, rg6o 

No. 18 OF 1960 

[ 6 t h  .May, 19BO! 

An Act further to amend the Indian Boilers Act, 1923 

BE it enacted by Parliament in the Eleventh Year of the Repub- 
lic of India as follows:- 

1. This Act may be called the Indian Boilers (Amendment) Act, Short 

, 1 1960. 
'7 *.?j 

- 5 - o f ~ 9 ~ - - - - - - ~ n - - s w ~ ~ n 2 ~ f -  th - Idian..--cBoilerssSAct,.-~923.---(---(herein~f bpf-4.raend~ene 5- 3f ssect1on 2 . referred to as the princi ,a1 Act) ,-- 

(a) in clause words "five gallons", the figures 
and word "22.75 

\ 
(b) for clause (c), th following clause shall be substituted, 

namely: - • B ',, 
'(c) "Chief Inspect r", "Deputy Chief Inspector", and 

"Inspector" mean, respe !3 ,tively, a person appointed to be 
a Chief Inspector, a Depu Chief Inspector and an Inspector 
under this Act;'; 7 ', 
(c) for clause (f), the follAwing clause shall be substituted 

namely: - 

' (f)  "steam-pipe" means ny pipe through which steam 
passes from a boiler to a prim -mover or other user or both, 
if- / \ I 

(i) the pressure at w ich steam passes through 
such pipe exceeds 3.5 kilogra s per square centimetre 
above atmospheric pressure; h 

(ii) such pipe exceeds 254 
diameter; 

and includes in either case any 
pipet. - - - , -  



ment 3. In section 2B of the principa Act, the words and figures "and 
section 34" shall be omitted. 

2B. t 
4. In clause (c) of sub-section 1) of section 3 of the principal 

Act, for the words "twenty gallon iJ , , the words "ninety-one litres ' I shall be substituted. 1 1 

tution 5. For section 5 of the principal 'Act, the following %section shall 
set- be substituted, namely:- 1 

i 
"5. (1) The State Governm4nt may appoint such persons as 

it thinks fit to be Inspectors for the State for the purposes of 
this Act, and may define the ilocal limits within which each 
Inspector shall exercise the pbwers and perform the duties 
conferred and imposed on 1nsl)ectors by or under this Act. 

1 
I 

(2) The State Governrnedt may appoint such persons as it 
thinks fit to -be Deputy Chief fnspeotors for the State and may 
define the local limits within yhich each Deputy Chief- Inspec- 
tor shall exercise his powers and perform his duties under this 
Act. 1 

8 
i 

(3) Every Deputy Chief nspector may exercise the powers 1 and perform the duties conferred and 'imposed on Inspectors by 
or under -this Act and, in ition thereto, may exercise such 
powers' or perform such conferred or imposed on the 
Chief Inspector by or Act, as the State Government 
mag assign to him. 

I 

I 
(4) The State appoint a person to be 

Chief Inspector for in addition to the 
powers and &ties on the Chief Inspec- 
tor by or under this Act, any power or perform any 

Inspectors. 
duty so conferred or Deputy Chief Inspectors or 

visions of this Act, the Deputy Chief 
shall exercise the powers and per- 

Chief Inspector. 

.form the duties and imposed on them by or under 
this Act are to with during the examination of the 

(6) The Chief ector, Deputy Chief Inspectors and 
Inspectors may offer advice as they think fit to owners 
regarding the proper m i n t e n a ~ e  and safe working of boilers, t 












